
                                    

Tezpur PS Case No-74 of 2022 
GR Case No-126 of 2022 

U/S-14 of Assam Gamesh and Betting Act   

 
ORDER 

15.03.2022 

Ld. Advocate of the petition filed hazira.  

Report as called earlier vide order dated-09.03.2022 is 

received today regarding the zimma of Cash amount of 

Rs.440/- and mobile handset (VIVO Company) is 

received today.  

Heard both sides and perused the entire case record 

along with case diary carefully.  

It disclosed from the report of the I/O SI Ashok Kumar 

Borah of Tezpur PS that he has seized Cash amount of 

Rs.440/- and mobile handset (VIVO Company) in 

connection with this case from the possession of accused 

and said VIVO mobile handset belongs to the petitioner 

named Md. Hafijul Haque. It also disclosed that the said 

seized mobile handset is not required for further 

investigation of this case. It further disclosed from the 

report of I/O that the seized money has already 

deposited to SBI Bank through challan vide Challan No-

2022/02/2727 dated-22/02/2022 and the charge sheet 

of this case has already submitted vide CS No-120/2022 

dated 27/02/2022. The fact of filing charge sheet makes 

it crystal clear that the investigation of this case has 

already been completed. On perusal of the seizure list, it 

disclosed that the cash amount of Rs.440/- seized from 

the possession of Md. Hafijul Haque.  

Therefore, considering all the aspect and the report 

submitted by the I/O, this court finds that the seized 

articles were seized in connection with this case and 

during the investigation the said articles were not taken 

zimma by the petitioner and consequent to that the I/O  
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has submitted charge sheet vide CS No-120/2022 dated 

27/02/2022. In the light of Section-451 of CrPC the 

custody of the seized articles may be disposed of 

pending the enquiry or trial.  

Considering all the aspect, the prayer of the petitioner 

appears tenable in the eye of law and the same is liable  

to be allowed. Accordingly, prayer of the petitioner is 

allowed. The said seized VIVO mobile handset is lying 

within the custody of Tezpur PS vide MR No-14/2022, 

the same is required to be hand over to the petitioner 

Md. Hafijul Haque on obtaining a bond of Rs.20,000/- 

(Twinty Thousand) under the following conditions:-  

i) The petitioner shall produce the aforesaid 

articles if the same is required for the 

purpose of enquiry or trial. 

ii) The petitioner shall not make any change 

in the said article after taking custody of 

the same. 

iii) The petitioner shall not use the same in 

any manner that may creates repetition of 

an offence of like nature in future. 

iv) The petitioner shall obey the directions of 

the court as passed above.   

Furthermore, the prayer of zimma of cash amount of 

Rs.440/- filed by the above-named petitioner is allowed. 

The petitioner shall furnish a bond of Rs.440/- on behalf 

of the said cash amount of Rs.440/- on condition that 

the petitioner Md. Hafijul Haque shall produce the proper 

surety of producing the said seized amount whenever he 

is asked by the I/O or by the court.  

D.A. to do the needful.   
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Let a copy of this order be sent to O/C of Tezpur PS 

providing zimma of the said seized mobile handset 

except the cash amount as mentioned above to the 

petitioner Md. Hafijul Haque and the O/C of Tezpur PS 

shall hand over the seized VIVO mobile handset after 

proper verification of the identity of the petitioner.  

The order of release of seized mobile handset as 

mentioned above may be furnished on furnishing the PR 

bond before the O/C of Tezpur PS and thereafter, the 

O/C of Tezpur PS is directed to forward the same before 

this court. 

Inform all the concerned.  

    

 (Sri N. J. Haque) 
    Chief Judicial Magistrate 

                                                 Sonitpur, Tezpur 


